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relcases available to the Government for
mecting emergent  requirements and for
distribution through fair piice shops to
domestic consumers at a fixed ex-factory price
of Rs. 150/ —per quintal exclusive of excise
duty. The Guvernment have agreed to this
price taking into account the overall intcrests
of the cane-grower, the industry and the
consumer, Under this arrangement, it will
be possible for  the domeslic consumers i_“
most places (o gel a tcasonable part of thel_r
requircments at about Rs 2 per kg. In Delhi,
it will be slightly higher on account of the
higher octroi duty here, This arrangement
is likels to be put into operation very soon.
If this measure docs not bring about the
desired result, the Government would not
hesitate to tuke such stringent steps as the
situation may call for,

JOINT COMMITTEE ON AMEND-
MENTS TO E1 ECTION LAW

EX1ENSION OF TIMF FOR PRESTNTATION
OF REPORT OF JOINT COMMITTEE

SHRI JAGANNATH RAO : (Chatrapur):
1 beg to move :

“That this House do further extend the
time for the presentation of the Rcport
of the Joint Commitice on  amendments
to clection law upto the last day of the
first wech of the Budget Session (1972)

MR. SPEAKER : Ithink this is wvery
correet. Now the elections are bemg post-
poned, you will huve more time.  You need
not make it too rigid. The question is :

“That this House do further exiend the
time for the presentation of the Report
of the Joint Committee on amendments
to election law up to the last day of
the first weck of the Budget Session
(1972).”

The motion was adopted.

11.09 hrs.
BUSINESS OF THE HOUSE

MR. SPEAKER : Before we take up
the regular discussion 1 have to make one
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announcement. Government want to bring up
for discussion and immediate passing a Bill
entitled Naval and Aircrafts Prizes Bill 1971,
According to the reasons given, at pre-
sent our navy is unable to enforce the
stoppage of war-like materials carried by
foreign ships to ports in Pakistan because there
is no law on the subject. They want this Jaw
to be passed immediately. I have informed
government that they can introduce and pass
that Bill either today or tomorrow, as
they like and there will be no difficalty from
our side. Copics of the Bill will be made

available to members,

SIRI ATAL  BIHARI
(Gwalior) : Will it be discussed
tomorrow ?

VAJPAYEE
today or

MR SPEAKER : Perhaps tommorrow. I
will ask the Defence Minister to move it
today. It will be taken up tomorrow and all
the other formalities will follow.

11.10 hrs.

COKING COAL MINES (EMERGENCY
PROVISIONS) BILL CONTD.

MR. SPEAKER : Now we shall take up
further consideration of the Cuking Coal
Mines (Emergency Provisions) Bill. We have
already taken 20 minutes over it. There is
so much urgent business pending and we
have very little time available, When the
time was allotted in the meeting of the
Business Advisory Committee, it was fixed on
the basis of the House sitting for the whole
day. But now that has been reduced almost to
half. Therefore, Members should kindly

take lesser time than they had originally
planned to take.

SHRI S. M. BANERJEE (Kanpur) : Let
us sit one hour extra.

SHRI ATAL BIHARI. \:AJPAYEE
(Gwalior) : We arc prepared to sit for the
whole day.

MR. SPEAKER : They want their officers
to be free and they want to be free themselves
for many other things. For us it isall
right ; we are doing nothing else.

SHRI DASARATHA DEB (Tripura
East) : Mr. Spesker, Sir, it is good that the
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ownership and management of 214 coking
coal mines were taken over by the Government
but, at the same time, still there are about
400 coalmines—-200 in Bihar and 200 in West
Bengal--which have b:n left in the hands
of privatc ownership. The Minister had
pleaded that in the intcrest of the iron and
steel industry and for the eflicient management
of these coalmines, these 214 coalmines have
been nationalised. Why then, I ask the
Ministcr, about 400 coalmines have not yet
becn nationalised as yet and are left in the
hands of private ownership.

While supporting this measure I want to put
certain questivns regarding the safeguards for
wotkers and employees in these mines. My
first question is whether the existing facilities,
which the employees have bcen  enjoying by
virtue of the Factorics Act, will continug
after the taking owver of these coalminus,
like bonus facilitics, wage facilitics, employ-
ment sccurity etc,

Then, workers’ carned wages have not
been paid by the managment at various places,
particularly in Bihar. Therefore, my second
question is whether, after taking over these
coalmines, Government is prepared fo pay
those arrears. Thirdly, will casual workers,
who had been employed by the contractors
earlier in the coalmines, be given jobs after
the taking over of these mines ? Fourthly,
will the management of the nationalised
coking coalmines be run by the appointed
bureaucrats alone or will the employees be
associated with the management through their
elected representatives 7 These are vital points
which the House should discuss and about
which 1 want a specific answer from the
Minister concerned.

Then, the Minister said—the Bill also says
that—that in the interest of the iron and
steel industry these coalmines have been
gationalisc®, n the Minister give us a
guarantee that the, iron and steel industry
will take coking qfal only from these nation-
alised mines; or will they be taking moro
coal from the privately run mines just to
make the nationalised mines incur some
losses 7

There wasa lot of agitation in the
people’s mind when the taking over of
ownership was anmounced. It had appeared
in the papers also. Onecriticism was fhat
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this coalmines industry was being run very
badly by the owners previously and the daily
production of 80 per ccnt of the coalmines
was only 10) tomes or less, The experts’
opinion was that for economic production the
daily production in these mines required to
be 3,000 to 4,000 tonncs.

Another point is about inadcquate invest-
ment. The amount that the industrialists
have invested in this industry is very inade-
quate to develop this industry. The owners
and the management have removed almost all
the wvaluable machines, wvehicles and other
necessary articles before and afier the taking
over of these coal mines by the Government, Iff
these people arc removing these things, I want
to know what steps Government have taken
to stop these things and to punish them
because thuy are violating the provisions of
the Ordinance,

Immediately after the taking over of these coal
mines, a report has appeired in the papers that
these owners have already removed the musier-
roll buoks pay roll books and other necessary
documents just to deceive the workers and
employees of this industry. It may be that
they have done it because the compensation i
very heavy and the basis of calculating the
compensation is also very peculiar, They
have fixed a certain year in which there was
the highest production. Therefore, these
people have taken all these things in order to
inflate the amount of production of coil so
that they can claim more compensation. They
have removed the most up-to-date machines
in order to use them elsewhere and to put the
nationalised industry to hardship,

These are the rcports we are getting from
the papers. Above all, these owners have
already withdrawn senior experts, mining
engineers, from the nationalised coal mines
sector and they have posted these people in
their head-offices. What is the idea 7 Iwant
to know what steps Government have taken
to stop this. Iwant to know it specifically
from the Government. May be, some of
these experts may be available after some
time, But these people might push them in
certain factories just to sabotage the produc~
tion so that this nationalised sector cannot
cope up with the privately-run factories.

That is why I would say that the only
remedy of getting rid of the pressures of big
monopolises is that the Government shoald
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nationalise the entire coal mining industry.
Nothing should be left in the hands of the
private people so that the other sector cannot
create diffizulties in the running of our
nationalised sector,

Coming to the point of liabilities, the
liabilities of the Goverament are very big.
The basis of compensation is a peculiar onc.
According to the Minister himself, the com-
pensation comes to about Rs. 350 lakhs per
month. No date-line has been fixed as to
how long this compensation will be given. Am
1 to understand that as long as these mines
are 1un by the nationalised scctor this com-
pensation will continue (o be paid, Then, it
will involve a huge amount.

Besides that, for the development of coal
mining industrics, loans to the tune of
Rs. 28 78 millions dollars were taken from
the World Bank. The cntire money has been
spent in the name of modernising this
industry. After the tuking over, an amount
of Rs. 17 crores is alrcady due to be paid.
1 think, the Government will have to pay that
thing. Besides that, these owners have not
deposited the provident fund to the tune of
Rs, 15 crores to the Bank. They are the
defaulters. Now, for that, the workers will
have to suffer, I would urge upon the
Government to se: that workers do not suffer
and the payment is made by the Government
to the workers.

Another point which 1want to make is
this.

Our point is that this Government is
going to give a very huge amount of
compensation to the tune of Rs. 3.50 lakhs
every month and our plea is that we want
that no compensation should be given. They
have taken enough moncy. They have earned
enough money. They have looted the country.
They have deceived and looted Lhe working
class peopis. After that there should be no
compensation to these owners, That is our
standpoint.

Lastly, I want to say that there is a great
apprehension in the minds of the employees,
particularly those who are working in the head
office in Calcutta, All these people are
apprehensive that after this take-over they will
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be retrenched. I urge the Government to
absorb all these workers and see that no
employees is retrenched. The Andrew Yule
& Co Employees' Associations and other
Employees’ Associations have submitted memo-
randa to the Ministry concerned and also to
the President regarding safcguarding their
interests and I hope that the Minister will
consider all those points and see that these
workers are not retrenched.

With this demand I support this Bill
giving warning to the Government to see that
the facilities which the workers and the
employees have been enjoying under the
Factoiies Act and other Acts should not be
negated and they should continue.

MR. SPEAKER :

There are so many
names, but the time is short. So I propose
to introduce rationing the time. You will

have to do with only 3 or 4 minutes, You
just mention your two or three points.

SHRI JAGANNATH MISHRA (Madhu-
bani) : Sir, 1 wholcheartedly support this
Bill.

This Bill should have come earlier,
ever, better late than never.

How-

Our coking coal reserves are limited. So
a stricter control was recommended on all
hands. Not anounce of coking coal should be
allowed to be consumed by non-metallurgical
industries,

The hon. Minister should come out with a
categorical assurance to this effect.

Mines taken over should first be recons-
tructed and consolidated. It is a challenge
and it should be faced.

With regard to non-taken eove~ mines, the
Government should declare its policy categoli-
cally to dispel the doubts \and misgivings in
some quarters. The Goverfiment should come
out with a firm policy with regard to payment
of compensation.

Workers should be protected from all
exploitation.

Sons of the soil should be given opportuni-
ties to participate in this grand venture,
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The Bihar Government should be allowed
to participate in the ownership and manage-
ment of these mines to the maximum extent
possible.

Coking coal mines should have a
scparate entity, and the NCDC should not be
saddled with more responsibilities. Organisa-
tions like the NCDC which are too big should
be split into smaller units as is done in the
USSR.

Coal transport isa vital probiem these
days, and an integrated plan has to be
formulated for transport of coal by various
means such as rail, road, aerial ropeways,
waler transport ete. Most parts of Bihar arc
starved of coal requirements for lack of
trains and adequate means of other transport.
Riverine transport may help in easing the
situation.

With these humble suggestions, I whole-
heartedly support this Bill once again and
seek your permission to lay a copy of my
speech on the Table of the House.

MR. SPEAKER : That will be a very
good practice but not permissible, He can
give it to the hon. Minister all right, but he
cannot lay it on the 'I‘ahlel ?r the House.

[
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SHR1I NAWAL KISHORE SINHA
(Muzaffarpur) : I welcome the measure—first
the Ordinance and now the bill taking over
the management of the coaking coal mines.
Lvery committce since 1937, we were told,
recommended the taking over of these mines
and the matter has been under active
consideration since 1964. But no Government
could accomplish this task. It required a
Mohan Kumaramangalam to do this veiy
urgent work and thus satisfly the requirement
of the steel industry. We have through this
taking over already taken over the manage-
ment of ninety per cent of the coaking coal
production of this country There 1s no doubt
that at a suitable opportunity other kinds of
coal may be nationalised. But for the present
it has been a great achicvement, according
to me.

I was going to draw the attention of the
hon. Minister to clause 6 of the Bill, He has
used the word ‘compensation’. By shecr
efflux of time and judicial pronouncements it
has come to acquire a dcfinite meaning and
connolation. It has created a lot of legal
complications, The constitulion was recently
amended and the word ‘amount’ was substi-
tuted for ‘compensation.” I have not been able
to understand why the word ‘compensation’
must be used in this Bill. I have given notice
of an amendment and if the hon. Minister
desires, he may accept it.

There is another clause 17 which gives
power to the Government to enguire into
contracts and agreements entered into by the
former owners.

It is®a very useful provision, but [ do not
understand why only a period of twelve
months has beefl fixed. It will be more useful
if the period from 1964 to the appointed day
is inserted in this Clause. The matter has
been under active consideration since 1964,
and my own fear is that during the last seven
years the owners of the mines must have
entered into lots of agreements and contracts
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which may nullify or at least put into difficulty
the Government's efforts,

My information is that these mine owners
owe a royalty of Rs. 4 crores to the Govern-
ment of Bihar alone. The Employees’ Provi-
dent Fund is another Rs. 4 crores, and the
Bihar Flectricity Board dues are another Rs.
10 crores The Bihar Electricity Board is
running at a loss of Rs. 32 crores every year,
When the ramindaris were acquired in the
various States, a provision was specifically
made in Act that all Government dues would
be realised before the compensation was paid,
and even interim compensation was not paid
s0 Jong as Government dues were not
recovered, So, the hon. Minster may cxplain
why he is going to give compensation without
realising Government dues first.

There 15 a Clause under which Govern-
ment wants certain powers to fiame rules for
constituting a Board of Management for
advising the Custodian-General. [ am not
being parochial, but I would hke to know
whether Government proposed to associate
Members of Parliament with this Board, I
am noi talking about myself, but there are
quile a few Members hcre who can be very
useful, who have had long expericnce of the
working of these mines and the actual
conditions there. If the Government is
prepared, it is not difficult to include some of
them.

*SHRI J. M. GOWDER (Nilgiris) : Hon.
Mr, Speaker, Sir, on behalf of the Dravida
Munnetra Kazhagam, [ extend my whol-
hearted support to the Coking Coal Mines
(Emergency Provisions) Bill introduced by
Shri Mohan Kumaramaaga'am, the Minister
of Steel and Mines.

I am wvery happy that the policy of
Government in nationalising the essential
means of production in national interest has
received due impetus in the hands of Shri
Kumaramangalam and it has been left to him
to implement this policy vigorously. I have
no hesitation in saying that the policy of
nationalisation is being implemented solely
guided by the welfare of the people and it
is not the intention of the Government to do
away once and for all the private sector, and
the institution of private property. I would
just make a few suggestions on the Bill.

*The original speech was delivered in Tamil,
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[Shri Nawal Kishore Sinha]

The coking coal mines are being nationalised
with a view to meeting the essential require-
ment of our iron and stecl industry and this
measure should receive the unanimous
approval of this House.

When a grave emergency prevails in the
country, I would like to request the hon.
Minister to re-examine the question of
paying compensation to the mine-owners, In
the Bill, it is staled that an amount of Rs 35
lakhs is proposed Lo be given as compensation
every month. 1 would like to know the total
amount of compensation to bsz paid to the
mine-owners and for how long such a
compensation is going to be paid to them.
As there is no mention about this in the
Hill, T would request the hon. Minister to
clarifly this point. The owners have been
exploitng the coal mines, which really belong
to the people of the country, for ages and
have amassed crores of rupees. When we
nationalise them in public inierest, I am not
able to apprzciate the necessity for paying
compensation to these owaers.

200 coking coal mines, 6 Raniganj coal-
fields and 12 coke-oven plants are being
nationaliscd. I would like to know from the
Minister whether the Government have verified
the pole potential of these mines. As
they are being exploited by the owners for
s0 many gencrations, they may for the
namesake be called as mines and there may be
no coal at all in some of them, Since the
Governmeni have decided to pay compensation
to the mine-owners, it is neccssary that this
aspect is taken serious note of by the
Government and it should be ensured that
compensation is not paid to empty mines. I
would request the hon. Minister to make an
assessment of the coal-bearing mines and then
make the payment of compensation. Similarly,
before compensation is paid to the owners of
coke-oven plants, the Government should
ensure that the plant and equipment are in
working condition. 1t may be that the blant
and machinery may have gome out of
commission and in repairs after so many
years of constant working. T would request
;}:) hon, Minister to bear in mind this point

In the Annual Report of the Ministry, it
is stated that there was a shortfall in the
estimated off-take of coal by the Stecl Plants,
with the result that there was huge piling of
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stocks. I would like to hon. Minister to
clarify as to how this happened. Ia October,
1970 a high level Fuel Policy Committes was
appointed by the Government and this
Committee, I do not know, has submitted its
report or not. So many such Committees are
appointed by the Government and the
Parliament does not come to know about
their reports. I would like to know whether
this Committee has submitted its report and
the action taken by the Government on its
recommendations, There was also a scheme
of amalgamating small mines with bigger ones
with a view to conserving reserves of coal.
I would like to know how this scheme is being
implemented now. In the Annual Report of
the Ministry, it is stated that this scheme is
likely to bz finalised during the year 1971.

Sir, there is the Ministry of Steel and
Mines at the Centre and then there is the
Coal Board as also the Coal Controller's
organisation. I need not say that all these
organisations are staffed with highly qualified
officials. With all this paraphernalia, I am
not able to understand how the coke-oven
plants were omitted to be taken over
especially when an Ordinance had been issued
by the President taking over the mines and
other plants. It is said that only the plants
covered by the definilion “mine” had been
taken over. [ would like the hon, Minister
to explain why such a serious lapse should
have occurred especially when the Government
had taken recourse to the issuance of
Presidential proclamation. [ would be happy
if the Minister could clarify how the coke-oven
plants were omitted to be taken over at the
time of presidential promulgation of the
Ordinance.

With these words, I conclude.

MR SPEAKER : How much time would
the Minister like to have for his reply ?

THE MINISTER OF STEEL AND
MINES (SHRI §. MOHAN KUMARAMAN- «
GALAM) : About 15 minut?.

MR. SPEAKER: Then, 1 can give

another 25 minutes to the members. So many
of them want to speak. Apart from the lists
sent by the whips, independently members are
sending slips. I will have to ignore the lists
sent by whips and do away with that system
if members send slips independently also,
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SHRI K. D, MALAVIYA (Domariaganj) :
Now that you have cancelled the list, I seck
your permission to speak.

SHRIMATI SAVITRI SHYAM (Aonla) :
1 would also like to speak.

&Y viwtr waw fag (w9T) ooy
mREg, fav 214 #ifsr 19 @Td &1
wiaww fear na g, foaw & fou s
w ardt fear T, & awear g a4
weaT Fam 99 214 TrAt £ & 76 & ok
7 d ag awen 9 @ wfes) 9§ o
100 a9 & +t astfgs & 3 @+l & Fgen

fraren @ & s ag A amy e wad o

FOX FT AR FqT E1AT & 1 gAY, A,
qx, o'W, duer aife oY € @A ¥
wifes & ¥ ag W 7€t e f5 w9 &Y
werlt gt S R, R awal 9 ¥
ggear & et gt O, It ag awer
&t & 1 afer § gwgar ¢ s ag qwean 99
R e wwgd F gEEn g A ol ey
T ¥ 9T F gvaT agwY, Ty faw
T & & & SS9 qfa & qgew
7g g wraa & f A ¥ vg v aom
T IART ST AT T IgF A F1 @&T
gt ) fe g g # A 9 @EEl
T an

11.57 hrs.

{MR. DePUTY-SPEAKER in the Chair]
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MR, DEPUTY-SPEAKER : This is
;I:;: coking coal, mot about Electricity
rd.
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SHRIMATI SAVITRI SHYAM: That
18 also relevant here ; that is linked with 1t.
The admimstration must be improved. Other-
wise what will be the wuse of the

natiopalisation of these things. ¥ Fga W1
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Excifuccilaity]
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SHRI SATYENDRA NARAIN SINHA
(Aurangabad) : Against the background of
the dithering by the Government for well over
a decade, the Minister has acted with speed
in redeeming his assurance to the House, and
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therefore, 1 compliment him for having ended
the air of uncertainty and suspense which hung
over the coal fields all these years, Since the
time at my disposal is very brief, T won't go
into greater details but come to the point
straightaway,

Even at the risk of being called a little
parochial T would like to make a submission
to the hon. Minister that thc Government
company when formed should have its head-
quarters at Dhanbad. The State Government
has also made a represcntation to the Minister
and I also add my voice to that.

Secondly, 1 was glad to know that the
Minister is making all efforts to find out all
available talents in the country io man the
management. Here again, I may tell the
Minister that, other things being equal, our
Bihari talents should get preference in the
top executive jobs. The State Government
in 1963-64 appointed a Committee to'go into
this question and the Committee expressed
its dissatisfaction over the employment of
Biharis both in the private and public sectors
and they made a recommendation that the

top executive jobs should go to our qualfied
Bihari talents.

MR. DEPUTY-SPEAKER : You want
this to be borne in mind so far as the coking
coal mines are concerned, You are trying
to go over the entire field of employment.

SHRI SATYENDRA NARAIN SINHA :
I am coming to the point.

MR. DEPUTY-SPEAKER : You come
to the point. Time is short.

SHRI SATYENDRA NARAIN SINHA :
The present Deputy Labour Minister has also
made a statement on the floor of the Assem-
bly that Biharis' claims have not been given
duc weight. Sir, if the Custddians age
brought from outside, they willnot be looking
to the claims of the Bihahs sympathetically
and this is our point and this is very relevant
and the Minister is perhaps aware of the
strong feelings widely held by the Biharis on
this point, Therefore, I may tell you and I
make this earnest request to the Minister that
he should bear in mind that, other things
being equal, our Bibari talents must get

preference in the matter of appointment to
the top executive jobs,
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1 come to my third and last point. The
Minister knows that the coal fields present a
different picture altogether, The disparities
exist in a gaping manner. The collieries’
proprietors have not been able to implement
the recommendations of the Wage Board but
we have not noticed any curtailment in the
various privileges enjoyed by them. They
have been able to do so by undercutting the
wages of the labour., I am speaking from
my personal experience and 1 know that.

MR. DEPUTY-SPEAKER : That is
why they have brought forward this Bill.

SHRI SATYENDRA NARAIN SINHA :
Kindly bear with me, I am also making a
point. I have experience of that area. 1
come from Bihar,

MR. DEPUTY-SPEAKER : | am not
saying that the hon. Member docs not have
experience. I am only pointing out that it
is not the entire gamut of industries which is
being discussed. It is only a very limited
thing relating to the taking over of certain
coking coal mines, and that is all.

AN HON. MEMBER : You do not

know, Sir, what the condition of labour
there is.

SHRI RAMSHEKHAR PRASAD
SINGH : The management must also be

efficient. We are only pointing out that the
management s0 far has not been efficient.

SHRI SATYENDRA NARAIN SINHA :
I must be allowed to make my point. It is
our problem, You know, Sir, that in Assam
State, people from other States are not

MR. DEPUTY-SPEAKER : There is
no tluestign (ﬂ' Assam or Bihar here ........

PRASAD

SHRI ;AMSHEKHAR
i You

SINGH : This is our main point.
CAnNOt Gag WS-:-sssses

MR. DEPUTY-SPEAKER : This would
have been more relevant if we had been
discussing labour and employment.......s
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SHRI RAMSHEKHAR PRASAD
SINGH: This is most important, This has
caused.........

MR. DEPUTY-SPEAKER : Order,

please. Let not the hon. Member intervene.
What he says will not go on record.

SHRI1 RAMSHEKHAR PRASAD
SINGH : **
MR. DEPUTY-SPEAKER : Let the

hon. Member kindly confine himself to the
Bill and not go very far afield. That is my
only advice to him because the time at our
disposal is limited.

SHRI SATYENDRA NARAIN SINHA :
I am confining myself absolutely to the scope
of the Bill, and whatever I am saying is
absolutely relevant, Perhaps, Sir, you are
not aware that quile recently, even the
Deputy Labour Minister of Bibar has made a
statement on this question and said that the
claim of the Biharis has been ignored......

MR. DEPUTY-SPEAKER : The hon,
Member has made that point already. He
does not have to repeat that point. He has
made that at least fifteen times by now.

SHRI SATYENDRA NARAIN SINHA :
No, I have not repeated it. Kindly refer to
the record. I do not repeat my points.

Now, I come to another point., I have
already said that I am speaking from personal
experience when I say this, because I have
been connected with some labour unions on
the coalficlds, and I know that a large number
of workers were kept as casual labourers or
were employed as contractors’ labourers and
they were never given full wages as per the
wage board award. By undercutting their
wages, the colliery proprietors were making
profits, and I am sorry to have to say that
some of the labour leaders also colluded with
the coalliery proprietors.........

MR. DEPUTY-SPEAKER : This should
be taken up when we have a debate on labour
and employment and not now.

o *#Not recorded.
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SHRI SATYENDRA NARAIN SINHA :
<esrennr.8nd their expenscs run to high figures.

SHRI CHAPALENDU BHATTA-
CHARYYIJA (Giridih) : Not only some of
the labour leaders but also some of the top
political leaders.

MR. DEPUTY-SPEAKER : May I
suggest to the hon. Member that all thesc
points that he is making would be very rele-
vant to a debate on the Munistry of Labour
and Employment 7 They do not relate to
this particular Bill which has a very limited
scope. | really wonder how these points arise
out of this.

SHRI SATYENDRA NARAIN SINHA :
Kindly bear with me, Sir; then you will
understand why I am making these points.
I am saying that the Mimnister has said that
there are a lakh of workers cmployed in the
collieries 1 am raising the guestion of casual
labour and contractors’ labour, and I would
like to know whether the figure of one lakh
includes those labourers also or not. This
has got to be gone into very critically. If
they are kept out, then these unfortunate
victims who have been victims of exploitation
already will again suffer.........

AN HON. MEMBER : Shri Satyendra
Narain Sinha has taken 10 minutes already.

SHRI SATYENDRA NARAIN SINHA :
1 have not taken 10 minutes, because there
were 50 many interruptions.

MR. DEPUTY-SPEAKER : The hon.
Member would not have been interrupted if he
had been relevant. He was interrupted
because he was irrelevant,

SHRI SATYENDRA NARAIN SINHA :
I shall finish my speech in a minute or
WO oane -

MR. DEPUTY-SPFAKER : Now, Shri
Ramshekhar Prasad Singh. He should finish
in not more than two or three minutes.

SHRI
SINGH :
miautes ?

RAMSHEKHAR PRASAD
How can I finish in two or three
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MR DEPUTY-SPEAKER : I think hon.
Members have already agreed to take less
time for speeches.
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afiy dlgE & | ST ;@ 9T @A
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TAT | ¥¥ W S agvE A FT a9 |
HTT o9 ¢ fF ag fae & &= F aeEe
&t arrar, &Y F wgAv wwgar g fF s &
T qF AT GAFT T T IAREA TT %
sm A% ¥ aff & @war sHAEd
Farfowa gan uT a9 wiEd J e qr
mutfgadfagge sm 57 41 @
avg ¥ opm, WAl AT gHATEE] F1 3E-
g FiErdy & ¥ ¥ T8 F)A war a1 ?
ot wegfaee qreff & oF AT faaw & Far
fo o Q¥ zw 4 € o feet anfe & fem
Trmes R A ITR AT L AqT
7E @ YuT FT ARy § AfFA o &5 E,
STars €, W sfeezgue §, qFTaET
§ X gt &) wee A ggmar
wifggaifs ag wafge & w81 s
% |

A frrer ot wivx qure fag A w7 %
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|4 =t Frg Al )
AR agA ¥ SFAT A AT AR @
mﬁﬂzmrag‘}armglmqﬂ%
sparr 71 frwre 2T =ifgy sAfF 4g
SN @YF 7 I qUa FAE |

gaftam 3z ¢ fv gvam W €=
ofgar &1 @g 7 Fer WEfAT FOA L
aar 9T qET Gl & S d aET fa
qQty 2 | f1FT § FEAOA f 3 A€W
& | zary. faziv & a3 2 gefore &, AifF
T8 & am 17 fawe § gafen @t @
1 93 g woztar eesfifaat @ 9asy @21
I 1= & |nfE

SHRI C M SILPHLN (Muvattupusha) ©
Mi. Deputy-Speaker, Member after Member
1s pleading for his case, namely, Biharis must
be appoinied to lugh places. 1 want to point
out that there 1s another voice which has also
to be added. 1 they want to  press such a
thing, then, persons fiom my Staic may have
to present their point of view, and I plead
that 1 must be given an opportunity to plead
that pont of view  These are matters which
affcct the Ketala people.  This should not be
left unchallenged.

MR. DEPUTY-SIPLAKER Order,
please. 1 tlunk this point has been made,
perhaps, by Members from Bihar because most
of these nunes aie in Bihar, That 15 the main
reason. Anyway, please try to conclude,

st o fag @@l N oA A
T afl PR 8 ?, P AT § Y A
feaft Al 5o 7€ 31w s
WA T A7 F AW 9 & 7w
arg Iax W S afEv ar . gz faw om
feu s g & fr v frer ags s
I3 1 7 Araq & FF agi 9@ & wr §
Tt T8 T I anfwed § oY 17 g
famar & St #r ag sra &4

19wy 75 W AT wifgy e anfas
g W 8% wiew & I ¥ fefaiew qx
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forgar Gar &% w4 | oY At fefeiem
gE & g1 ) zafey 1€ A gy WA
T8 O AT wifgr | R WE W e
Freat 7@y T qrfge )

T AeEI & g1 § g7 faw 1 a9
F@TE |

MR. DEPUTY-SPEAKER : The Minister,
SEVERAL HON. MEMBERS rose—

SHRI N K. P. SALVE (Betul) : No one
from this side hay been given an opportunity. I
support the basic principles of the Bill. But
one or two speakers from here may also be
called.

MR. DEPUTY-SPFAKER Order,
please. Kindly listen to me. Within the limits
of the time fixed, we tried to abide by the
list of speakers submutted by the Whips. Here
is the list submitted by the Whips. 1 have
called cverybody from the list. I cannot call
anybody else. The Minister.

THE MINISTER OF STEEL AND
MINES (SHRI S. MOIAN KUMARA-
MANGALAM) : Mr. Deputy-Speaker, Sir,
may I first of all thank all the hon. Mcmbers
of the House who participated in this discussion
for the support that they have given to this
Bill ? T entirely agree with them that the
decision of Government to take over the
coking coal mines is a long overdue one, and
I am sure that this will redound to the benefit
of the economy of our country.

Let me take, however, the points that have
been made in the debate one by one. My
friend Shri Deb has raised a large number of
points, but one point which I was not able to
follow at all was this : why he should ask for
a guarantee or an assurance that the facilities
granted to the workers will dontiiue to pe
given. To the workers who were not getting the
facilities at all, we are row giving many,
many facilities which were not given to them
carlier : wages that were not being paid
properly ; provident funds that were not being
properly deposited in the provident fund ; and
so on and so forth. I think Shri Deb will
appreciate that the nationalised organisation
undoubtedly will see to it not merely that
whatever facilities have been given up to now
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will continue to be given, but to the many
workers who for years have been deprived of
the facilities due to them under the law will be
given those facilities. Already they are being
given. Wage board wages were not being paid
in a large number of collieries ; we are doing
our very best to pay them. You will also
appreciate that it takes time. Putting things
right in every one of the 200 collieries cannot
be done in a day, in a month, maybe even in
a year. We are trying to do our best and [
think we are entitled to ask your indulgence if
in certain areas wc are not able to reach the
targets which we, you and I, put before our-
selves in relation to the worker.

So far as the previous wages, arrears of
wages are concerned, arrcars which have not
been paid, we are quite frank and it is difficult
to know how much it is. We are not able to
trust the books of the mine owners regarding
even the number of workers who are employcd
because that number suddenly swelled just
before nationalisation. So we have to check all
this carcfully before we comnut ourselves to
certain positions. But [ can assure him that
we shall try to see that whatever should have
been paid to the workers by way of arrears on
the 17th October is paid to them before a pie
of compensation is paid to the owner. No
compensation will be paid until the dues of the
workers, provident fund, royalty, etc. which
may be called national dues arc paid and only
then any compunsation payable will be paid...
(Interruptions)

One matter on which hon. Members
coming from Bihar appear to be agitated is
about the employment of Biharis in the coal-
mines. 1 should like them to remember,
particularly those hon. Members who have
had quite a lot to do with administration at
various times of their political carcer and who
have now become very enthusiastic about the
employment of Biharis, that in the days gone
by in the mines, out of somcthing like 120

jor offieers In the private collieries in Bihar
not more than 20 per cent, if not less, were
Biharis, The posi‘ion was, let us say, not some-
thing about which one can be very happy. But
today out of the custodians that have been
appointed in the recent selections something
like fifty per cent are Biharis......(An Hon,
Member : Only 6). Unfortunately your figures
are incorrect, I have been begging Members to
come and take the correct figures from me,
and not to listen to the former owners of
coking coal mines who arc today the most
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agitations
the present

enthusiastic sponsors of these
because they want to  discredit
managements.

I can assurc the hon. Members with all the
sincerity at my command that the management
is doing its best 1o see that the intercsts of
Biharis in Bihar are protected. The difficulty
is that many persons who successfully
prevented the nationalisation owver the last 34
years have today suddenly become protectors
of the Biharis, piolectors of the workers,
protectors of the State Electricity Board,
protectors of the royalty for the Government,
protectors of vverything, though before they
were nationalised they forgot all those questions
and there was no agitation at that time, no
shouting on this gquestion at that time. That
is why 1 should like to assure the hon.
Members that so far as coking coal mines are
concerned, justice is being done and will be
done to the Bihari. We have taken over the
management of the coking coal mines not 1o
do injustice to the people of that place but in
order to sce that all the robbery and loot that
was going on by the minc-owners who have
purchased cverybody at every level at every
time for the last quarter of a century is ended
once and for all... (fnterruptions). I should
like to say that if I were to distribute  compli-
ments about persons who had cnjoyed the
fruits of the coal mines, here will be very few
political parties or persons who have not had
the benefit by one way or another over all
these years...(fnterruptions). The pot should
not go round calling the kettle black.

So far as the headquarters of the coking
coal organisation is concerned, it will be at
Dhanbad, and only at Dhanbad. You may
rest assured that we do not want to take it
away (rom there because the majority of the
mines are there. But I would also like to say
that the primary and essential condition
regarding the appointment of persons to run
these mines must be their technological
capacity, We are all Indians, and we want to
make the best use of Indian talent, and I
would like particularly my friends from Bihar
to appreciate that the task of re-structuring
these coking coal mines is probably one of the
most difficult technological tasks facing our
couniry and our Government today,

SHRIN. K. P. SALVE: Why did you
allow them to become bankrupt ?
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SHRI S. MOHAN KUMARAMANGA-
LAM : I came only six months ago. There
was somcbody alse before, but 1 can assure
you that we are now going to do our best to
see that all the mistakes of the past are
remedied as soon as possible.

Let me deal with the question of compen-
sation, Almost all the Members who spoke,
except one, Wwere very anxious that mno
compensation whatsoever  should be paid.
Whether we lthe it or not, at the present
moment under owr Constitution some compen-
sation, even if one does not usec the word
“amount” because that is the latest position
after the amendment, has to be paid, We are
ensuring, and we are interested in seeing, that
whatever amount! is paid will only be paid to
the owners after all the dues of those who are
Jegtimately entitled to them, workers' provident
fund, royalty and so on, are met. 1 think
that is the best that we can do. So far as the
actual amount that 1s being paid is concerned,
we have arrived at it in the hasis of a rational
calculanion  of mandgement  compensation
because we have been advised that even when
we tahe over the management, compensation
is due.

SHRI K. D. MALAVIYA (Domanaganj) :
Isitoris it not a fact that theie was a
deliberate attempt made 1o massacre the mines
in the last tew decades hnowing fully well that
one day the mines were going to be taken
ovel as, since the end of the Second World
War, this apprehension was there in the minds
of those people ? Also, in spite of the fact
that  voluntary amalgamation  measurcs
were tahen and they were persuaded 1o
amalgamate the mings, they did not do so.
Therelore, will these things be borne in mind
while paying compensation ?

SHRI S. MOHAN KUMARAMANGA.
LAM : Coming as 1t does from my senior
friend, Mr. Maulaviya, who was also formerly
a Minister of Mines, it will be taken into
consideration, let him have no doubt,

So far as the coke ovnens are concerned,
the only reason for not including them in the
Ordinance is, let me assure you, pure
ignorance. We were not aware of the fact that
legal separation had becn made between the
cohe ovens on the one hand and the coal
mincs on the other. In certain cases the coke
ovens were not separated, and therefore they
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were taken over by us, Where legal separation
had been made and separatc companies had
been set up, we have taken power under this
Bill 1o take them over.

I was asked a question, I think it was by
Shri Shankar Dayal Singh who sabotaged
nationalisation ? Obviously the coking mine
owners who have been effective and strong
enough to sabotage it for over 34 years. That
is also the answer 10 the question as to how
the news lecaked out. If they were efficient
and strong enough to prevent nationalisation
for 34 years. it will be beyond the bounds of
expectations that they will not be able to
know when it is going 10 happen, becausc how
were they able to prevent it for 34 years 7
That is the main enquiry to be made, if one is
going to make any enguiry at all. I am not
prepared to say that any news Ieaked out, but
obviously after the commitment made to this
House duting my reply to the Demands for
Girants on st July this year, the coking coal
mine owners, to pul it very mildly, were
somewhat disturbed and extremely anxious to
find out what was going on, and the fact that
Government was serious about its promise
made to Parliament was enough for them to
have more than a shrewd guess that the
mines were going to be nationalised. I would
like to assure the House that the actual loss
to the mines as a result of what has
happened is negligible. Perhaps some motor
cars have been sold and things of that
character. I do not say this just to satisfy the
House. As I said in my opening remarks, the
very fact that the production of coking coal
has not gone down, but on the contrary has
gone up since we tock them over on October
17, is sufficient proof of the fact that mo
serious harm or damage has been done to the
equipment or resources of the coking coal
mines. Those gentlemen among the mine-
owners who have taken away, or stolen, if I
may use the expression, any of the properties,
would not get compensation for it. So, they
arc not going to gain very much. w,

Regarding the question BF Calcutta staff,
the difficulty is this. Knowing what may be
called the uncertainty of remaining inside the
private sector, many of the staff who were not
involved in dealing with coking coal mines are
being transferred to the coking coal sector of
private sector organisations, so as to be able
to transfer them to the public sector. We do
not want to take more than those who
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actually were doing work on the coking coal
areas. We do not want to take the other
cmployees in Andrew  Yule or Jardine
Henderson who were working not in coking
coal areas but in other areas. Those about
whom we were definite that they were working
in coking coal areas, we have taken over.
About those regarding whom there is some
uncertainty, we have set up a screening
committee to examine every one of them, We
will take over thosc who were actually working
in the coking coal arcas and see that their
terms and  condilions of service are
safeguarded.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Coking coal area is a vague term.
What about the coal department employees in
the agency houses 7

SHR1 S. MOHAN KUMARAMANGA-
LAM : 1 must make it clear that we will
not take over all the staff of the coal depart-
ments of all those companies. We cannot,
because there are quite a number of coal
mines left in the hands of the private organisa-
tions. If we take over everybody, we will have
an enormous surplus and then you will say,
“The nationalised sector is inefficient ; the
management is bad™ and so on and they will
say “The workers arc not working™. So, let us
not get into that debate. Wc want to take
over those who legitimately have a right to
be included among workers of coking coal
areas,. I think that is a fair and proper way of
looking at it.

Coming to contract labour, there has been
a lot of misuse, as members from Bihar know,
of this system in coking coal mines. Naturally,
it will take us some time to set this right. But
it is our object to see that as ecarly as possible
contract labour in these areas is abolished.

SHRI DAMODAR PANDEY

.C.gmpleteia.'?

SHRI S, MOHAN KUMARAMANGA-
LAM : The law permits it so far as construc-
tion workers are concerned, But so far as the
actual working of the mines is concerned, our
object mast be to abolish coniract labour com-
pletely. So far as construction workers are
concerned, it is & different matter, I do not
think you are expecting me to abolisb it there
also,
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Lastly, the question was asked, why is it
that we have not taken over the non-coking
coal mines ? Firstly, taking over 214 coking
coal mines at one stroke was no small task,
Taking over of 14 banks, well-organised, with
good accounts, etc. could be done. So also
the taking over of life insurance or general
insurance. But to take over 214 mines of
this character and to be able to run them
eflfectively and efficiently was itself a Hercylean
task. I can quite frankly admit before hon.
Members that even now we are not satisfied
that we have complete control over the situa-
tion, and that is why so many complaints arc
coming, hon. Mcmbers write to me and our
officers are having a very very difficult time.
But, more than that, the main reason is, sO
far as coking coal is concerned, our reserves
are limited, At best we may go up to 50 or
75 years. But, so far as ordinary coal is con-
cerned, our reserves will take us somewhere
up to 500 years or so, perhaps more.

SHRIN. K. P. SALVE : In Madhya
Pradesh there is malpractice and misexploita-
tion and still he is not redeeming them, where-
as he has redecmed them in Bihar. Unscru-
pulvus private sector people are running them
and there is dereliction on the part of his
Ministry. So far as non-coking coal is con-
cerned, he should assure us that he will at
least look into those types of malpractices and
misexploitation of coal,

SHRI S. MOHAN KUMARAMANGA-
LAM : 1 was explaining to hon. Members
the difference between coking coal on the
one hand and non-coking coal on the other.
So far as coking coul is concerned, itis an
exiremely urgent necessily from the point of
view of the present and the future that we
preserve and control the use of coking coal,
particularly from the point of view of iron
and steel industry. But that does not mean
that we are not looking at the ordinary coal
mines. We are examining that also. If the
coal miners conduct themselves properly, invest
money properly, implement the wage board
awards properly and in general act with fore-
sight as sensible industrialists do, then it is
a diffetent matter, But if they do not and
if they do not care for the interests of the
workers and the nation, well, goveroment
certainly know what to do in the matter,
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[Shri S. Mohan Kumaramangalam]

I would conclude by mentioning one single
point, I think it was Shri N. K. Sinha who
mentioned the need for elimination of the
word “compensation”. Iam accepting the
amendment he has moved and certain conse-
quential amendments. The word ‘‘compensa-
tion” will be deleted from the Bill and the
word ““amount’ will be put in. 1 think the
point he has made is perfectly right. So far
as the other amendments are concerned, I will
move them here.

1 thank hon. Members again for the sup-
port they have given to this Bill. But I would
only beg of them to be a little indulgent to the
government in this area for a little time be-
cause it is extremely difficult for us to be able
to do everything that we should do, even jus-
tice to the workers, because it is a very diffi-
cult job. To remedy all the sins that have
becn commitled over a quarter of a century
and more cannot be done in a short time. 1
would ask of hon, Members to give credit
for the genuineness of the administration
that has been set up and the bona fides of
that administration, Whatever you find wrong,
kindly bring it to my notice or to that of the
administration and we shall do our best to set
things right.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

““That the Bill to provide for the taking
over, in the public interest, of the
management of coking coal mines and
coke oven plants, pending nationalisation
of such mines and plants, be taken into
consideration."

The motion was adopted.

MR. DEPUTY-SPEAKER : We will now
take up clause by clause consideration. The
question is :

“That cleuses 2 to 5§ stand part of
the Bill".

The motion was adopted.
Clauses 2 to 5 were added to the Bill,
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Claase 6. (Payment of compensation)

SHRI NAWAL KISHORE SINHA : I beg
to move :

Page 6, line 51 and wherever it occurs
in the Bill,—

for “compensation™ substitute—
“amount™ (%)

SHRI S. MOHAN KUMARAMANGA-
LAM : The amendment of Shri Nawal Kishore
Sinha has put it in a very general way. It will
have to be amended slightly. I am accepting
the amendment, but there are certain con-
sequential amendments which I may have to
move. I do not know what the procedure is.

MR. DEPUTY-SPEAKER : If you accept
his amendment, I will put it to the House.
As far as the amendments to the other clauses
are concerned, they can be moved when the
relevant clauses are taken up.

SHRI S. MOHAN KUMARAMANGA-
LAM : The amandment says that everywhere
the word ‘‘compensation’ is to be substituted
by the word “amount™. That would not be
entirely correct : though we agree with the
object of his amendment, the terms in which
he has put it would not be entirely proper.

MR. DEPUTY-SPEAKER : The proce-
dure is that every amendment should be given
notice of a day in advance,

SHRI B. 8. MURTHY (Amalapuram) :
It is not necessary.

MR. DEPUTY-SPEAKER : If it is not
necessary, then do away with the rules. But
the Chair has got certain discretion and under
certain circumstances that discretion has to
be exercised. But that discretion is not to
be exercised all the time. Iam mentioning
this so that Government and M>mbgrs kindly
bear this in mind, If they think that a parl-
cular amendment is acceptaijle to Government
but is not properly put in words, they should
take action in advance and tell the Chair that
that has got to be donme and mot be caught
unawares in this way. The rules of the
House have got to be taken seriously...
(Imterruption). We should try to do things
regularly. The Minister says thathe is pre-
pared to accept this amendment but it is not
put in proper words.
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SHRI S. MOHAN KUMARAMANGA-
LAM : The object of Shri Sinha himself is
not being attained by the amendment that he
has moved. I have reframed the amendment
in such a way that it will cover all the differ-
ent things.

MR. DEPUTY-SPEAKER : I will accept
that amendment now.

SHRI NAWAL KISHORE SINHA : Sir,
you have the power to permit me to move
that amendment.

SHRI S. MOHAN KUMARAMANGA-
LAM : It it not one amendment. It will
comc to something like ten amendments,
: To this

MR. DEPUTY-SPEAKER

clause ?

SHRI S. MOHAN KUMARAMANGA-
LAM : To clause 6, in sub-clause (1), for the
word “‘compensation”, substitute “an amount”,
Then, in sub-clause (2) and in the provisos on
page 7 of the Bill there are consequential
amendments, I have got the whole thing
here.

MR. DEPUTY-SPEAKER : Then, I will
put first the amendment of Shri Sinha to the
vote of the House.

SHRI ATAL BIHARI VAJPAYEE (Gwa-
lior) : Let him withdraw it. The hon. Minis-
ter has aecepted his amendment in spirit. He
need mnot press it.

MR. DEPUTY-SPEAKER : The Minis-
ter has given amendments to this clause. Al-
though the time is very short, I accept them
under these circumstances.

SHRI NAWAL KISHORE SINHA : You
will find that in my amendment I have men-
tioned whgtever the word “‘compensation”
wets in the Bill, it should be subtituted by
“amount™, In a general way both the
amendments are one and the same. But if
you say, I will withdraw it.

MR. DEPUTY-SPEAKER : Thatis up
to you.

*In view of the amendments to clause
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SHRI NAWAL KISHORE SINHA : In
that case, I withdraw it.

MR. DEPUTY-SPEAKER : Has he the
leave of the House to withdraw his amend-
ment ?

SOME HON. MEMBERS : Yes.

Amendment No. 9 was, by leave,
withdrawn,

MR. DEPUTY-SPEAKER : Now I am
putting the Government amendments to clause
6.

SHRI K. MANOHARAN (Madras
North) : These are amendments moved by the
Minister on the spot without getting your
prior pcrmission and you are exercising your
discretion 7

MR. DEPUTY-SPEAKER : Yes.
Amendments made :

Page 6, line 51,—

Jor ‘‘compensation”
amount” (10)

substitute “an

Page 7, line 3,—
Jor “shall be” substiture—

“ghall be computed at the rate of”
(1)

Page 7,—
(i) lines 2 and 3, omit *'of compensa-

tion™ ;
(i) lion 7, omir *‘of compensation™ ;
(iii) line 14, omit ““of compensation™, (12)

(Shri S. Mohan Kumaramangalam)

MR. DEPUTY-SPEAKER : Now, the
question is :

“That clause 6, as amended, stand part of

the Bill.”

The motion was adopted.
Clause* 6, as amended, was added to
the Bill.

6 adopted by the House, the words “Pay-

ment of compensationi” in the marginal heading to clause 6 were substituted by the
words “Payment of amount”, as patent error under the Direction of the Speaker,
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[Mr. Deputy-Speaker]
Clause 7 was added to the Bill.
Clause 8 —(Payment of compensation).

MR. DEPUTY SPEAKER The Minister
has given notice of certain amendments.

Amendments made :
Page 7,—
() hmc 31, for "compcnsahon".

substitute— *‘an amount”

(in hnes 34 and 35, omir “of com-
pensation™ ;

(m) hine 35, for “shall be™ sub.smufe—-—
“shall be computed at the rate of"”

(1v) lines 43 and 44, for “‘compensa-

tion” substitute *“‘amount™. (13)
(Shri S. Mohan Kumaramangalam)

MR. DEPUTY-SPEAKLER : The question

“That clause &, as amended,
of the Bill.”

stand part
The motion was adopted.

Clause* 8, as amended, was added to
the Bill.

Clause 9 was added 1o the Biil.

MR. DEPUTY-SPFAKLR : We are
neating 1 0" Clock Is ut the pleasure of the

House that we finish tius Bill and then
adjourn ?

SOME HON, MEMBLRS : Yes,

SHRI JYOTIRMOY BOSU : Tomorrow.

Clause 10, — (Penakies)

*In view of thc amcndmems f.c clause 8 adopied by the House. the words
i the marginal head:

of compensation®’
“Payment of amount™,
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SHRI RAMAVATAR SHASTRI (Patna) :
Sir, I move : -

Page 8, line 11,—
after “mine” insert—

“or rcmoves or destroys it’' (1)
Page 8, line 17,—

for “six months' substitute ~

“two years" (2)

Page 8, line 17,—

Sor “ten thousand rupecs™ substitute—
“fifty thousand rupees’ (3)

SHRI S MOHAN KUMARAMANGA-
1AM : Sir, so far as the amendments of Shri
Ramavalar Shastri are concerned, I will accept
Nos. 1 and 2. Ia return, let him diop the
rest,

SHRI RAMAVATAR SIIASTRI :
right. I am ready for this compromise.
withdrawing amendment No. 3.

All
Tam

MR. DEPUTY-SPLAKER : Has the
hon, Member the leave of the Houwe to with-
draw his amendment No. 3 ?

SOME HON. MEMBERS : Yes

Amendment No. 3 was, by leave,
withdrawn.

MR DEPUTY-SPEAKER : T am pow
puting amendment No. 1 to the vote of the
House.

SHRI JYOTIRMOY BOSU: Sir,ona
point of order. We are supposd adjoum
at 1 O' Clock On Friday, when a very Jmpor-
tant Resolution was soughty to be taken up
about GDR’S recognition, the Congress
Members insisted that they would not sit after
1 0" Clock Today we do not want to sit be-
vond 1 O' Clack. Therefore, we should ad-
journ right now. That is the motion I mave.

“‘Payment

ng to clause B were substituted by the words
as patent error under the Direction of the Speaker.
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MR DEPUTY-SPEAKER : I have said
at the beginning that it is at the pleasure of
the House. Is it the pleasure of the House
to continue until we finish this Bill or wc
adjourn now ?

SOME HON. MEMBERS : Let us finish
it.

SHRI JYOTIRMOY BOSU : We will
not be here.
SHRI K, MANOHARAN: You had

put the question to the House alrcady and the
House had agreed to sit till the Bill was fini-
shed, He was a party to that,

SHRI JYOTIRMOY BOSU : No. He
is always good at catching the wrong end of
the stick. 1 again repeat it and 1 moveit in
the shape of a motion : —

“That the House do adjourn in time and
not conlinue with the List of Business.™

13. hrs.

SHRI K. MANOHARAN : It was re-
jected by the House.

MR. DEPUTY.SPEAKER : Order,
please. I have heard you. You have stated
a point. I have said that I have taken the

scnse of the House. ([mrerruptions) and it
is my opinion that the sense of the House is
to continue. But, if you challenge it, T will
have to put it to the House...([nrerruptions)
Order, please. I will put it in the form of
question to the House,

SHRI JYOTIRMOY BOSU : Would you
kindly sit down for a minute 7 I submit again
that on Friday when hon. Member, Mr. Hiren
Mukerjee, was wanting to have a few minutes
and one minute to introduce that resolution
of his on such an important issue as recogni-

alisne of “%the *GDR, the Congress Members
there protested and the Chair had to listen to
that. To-day i/ you make an exception,
we will not allow you,

MR. DEPUTY-SPEAKER : 1am not
making an exception. Last time also 1 put
it to the House. I took the sense of the
House. To day also I will take the senss of
the House. To-day my opinion is that the
sense of the House is to continue. .
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Now, the question is :

"‘Page 8, line 11.—
after ‘mine’ insert—
‘or removes or destroys it." (1)

The motion was adopted.

MR. DEPUTY-SPEAKER :
put amendment No. 2 of Mr.
Shastri to vote.

Now, I will
Ramavatar

The question is :
“Page 8, line 17,—
for *six months’ substitute,—

‘two years'. " (2)

The motion was adopred,

MR. DEPUTY-SPEAKER :
question is :

Now, the

“That Clause 10, as amended, stand part
of the Bill.”

The motion was adopted.

Clause 10, as amended, was added
to the Bill,

Clause 11—(Offences by Companies.)

MR. DEPUTY-SPEAKER :
vatar Shastri,

Mr. Rama-

MR, JYOTIRMOY BOSU: You are
exceeding your jurisdiction. You have not
given a clear ruling on what I have said.

MR. DEPUTY-SPEAKER : I have given
my ruling.
SHRI JYOTIRMOY BOSU : You have

not. On Friday last, in your wisdom, you
could have continued the House after
1 O'clock. But at guarter to one because the
Government wanted to scuttle the move of
Prof. Hiren Mukerjee in introducing his
private members’ resolution on GDR recog-
nition, which they wanted to obstruct, the
House was adjourned ; and to-day if you have
doubls standards......
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MR. DEPUTY-SPEAKER :  Order
please. No double standards.
THE DEPUTY MINISTER IN THE

DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. S. SHANKARA-
NAND): He should withdraw that word,

MR. DEPUTY-SPEAKER :
valar Shastri.

Mr. Rama-

SHRI RAMAVATAR SHASTRI :
to move :

I beg

Page 8,
omit lines 25 Lo 28, (4)

JUICTET WA, TH A &1 W g,
IHRT # g2 &7 @A E 1 T AE F
HFATT X FIE FIAA AE GH FY, W3
a@A FH T 1 79 sygeqr & AT Afg
7 Argme wifag i @Y ) worr R,
afeT go st & wfvr s oF wET
g1 &7 9gd ¢ o ag & afawd
R GE RoFT IR A 7 AN fAww
A 2| AU WG qZT T, IJTH
fou f1f zwamar, 71 faws, a1 R
78 @ 2ar Tfgh arfs vawr @HE w
¥ g & a1 @ fawe s ) T SEIT
%} sgaeqt ©9 faw &7 o qwr @, SEwr
fondle =t §) wifey & wgo fe
T T {UET ) EFT FL I wifE
W ¥ Twd A arel ) ggfed qer
el o 9w a7 &1 T W8 @

SHRI S. MOHAN KUMARAMAN-
GALAM : lam afraid I am not able to
accept this amendment mainly because I don't
think my friend, Shri Ramavatar Shastri, has
understood what exactly this proviso means.

This proviso only lays down that no
person shall be liable to punishment if he is
able to prove that the offence was committed
without his knowledge. So the onus entirely
lies on him and I can assure him and he will
accept my assurance that it will be extremely
difficult for anybody to prove unless he
genuinely did not have any responsibility for
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hat particular act. It is not we, the Govern-
ment or the State ; the prosecution will have
to prove that he did konow, It will be pre-
sumed he did know and the onus will lie
entirely on him to show that he did not know,
1 think that at least must be allowed to him
because if he really did not know and if really
the officer had nothing to do with the matter
at all cxcept being formally responsible, he
should be entitled to prove positively that he
did not know, That is why I cannot accept
this amendment.

MR. DEPUTY-SPEAKER :
put amendment No. 4 of Mr.
Shastii to vote.

Now, I will
Ramavatar

Amendment No. 4 was put and
negatived.,

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That clause 11 stand part of the Bill".
The motion was adopted.
Clause 11 was added to the Bill.
Clauses 12 to 19 were added to the Bill.

Clause 20— (Coking coal mines to which
the Act shall not apply)

SHRI RAMAVATAR SHASTRI :
to move :

I beg

Page 10, omit lines 24 and 25, (5)

MR. DEPUTY-SPEAKER : The amend-
ment is now befure the House,

st aTEETT e AU EWE g
& fr 791 20 &Y o war® (4) 3w
FY G A AZAT L 1§ FATH T AqO
T & e o @ ¥ fawar @ gav
St sRere glafa §, o e ¥ wrE
oy & o sifer Niw (arg-eta s wad)
Y & Ta §, Svw o W § I
TCEAFTT A FTAT WA § | (@wT qAew
g & & Jw Y o ffr §, 7g g0 Tg
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¥ qFe A @ ¥ F o AgaT §
fr g & o &t g7 wfeamgat § faa &
FET AT FA  FEET WE B IT
FIE BT WEI gV AT LW AG
f& s fger T WS a7 SRRy ar
TAYG FT FRGHT &% g1 AT, L JAF
#ger Ag7 a7 Y 39 gng Y O
N oy grv) zafeu waw ¥
TR #1 gz 33 w1 oaf Afwa
I8 AT A ATAT § | TAFT WIS AV 4
tfEFga T a9 WA 1 oww
Far Ay §, Afwew gw a@ ¥ 9T AW
FE IMAI AEA § AT A AF-{H FI IT
F YT LR O ALY FAT AR § |

waay g gy § Foamw
sifET-ne @ 5 faqr frdt ol &,
% A9 gy ¥ dfag | fEE FRE@ReR
a1 AT & g19 § 7€) 1 =ifgn, faet
%1 gz ag faedt sifgy, faver ar gaR
ey #Y gz Ad) faedt =ifgg) @
fou & €@ g ST AW FTC@T £ )

SHRI S. MOHAN KUMARAMAN-
GALAM : 1amafraid I am not able to
accept the amendment of the hon. Member.

The object of this Bill itself is to protect,
conserve and promote the scientific develop-
ment of the resources of coking coal needed
to meet the growing requirements of the iron
and steel industry. The proviso to clausc 20
says !

“Provided that this section shall not extend
to such mine or part thereof which, in the
opinion of the Central Government, is in
@f th® requirement for the produc-
tion of iron and steel by that company.”

The clause lays down specifically that this
Act shall not apply 10 any coking coal mine
owned or managed by a company engaged in
the production of iron or steel. Actually,
this proviso can be taken advantage of by the
coking coal mines that are owned by the two
private sector iron and steel corporations,
namely the Indian Iron and Steels on the one
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hand and the Tata Iron and Steel Co. on the
other, These are coking coal mines which are
specifically being run for the purpose of
supplying coking coal to these industries or
companies, and by and large they are being
efficiently run. We do not think that it is
appropriate at this time to include them
within the provisions of the Bill.

MR. DEPUTY-SPEAKER : I shall now
put amentment No. 5 to the vote of the
House.

Amendment No. 5 was put and
negatived.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That clausc 20 stand part of the Bill."
The motion was adopted.

Clause 20 was added to the Bill.

Clauses 21 and 22 were added to
the Bill.

First Schedule

MR. DEPUTY-SPEAKER :
two government amendments.

There are

SIHRI S. MOHAN KUMARMAN-
GALAM : These are consequential amend-
ments in relation to certain mistakes that had
been made in the Bill,

Amendments made :

Page 15, SI, No, 87, column 2,—

before *Bast Loyabad" inseri—
“‘Surendra™ (7)

Page 15, SI, No. 87, column 4,—

Jor “Central  Alkusa  Colliery
Company™
substitute *“Surendra FEast Loyabad

Colliery Company”  (8)

(Shri S. Mohan Kumgramangalam)
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MR. DEPUTY-SPEAKER :
tion is :

The ques-
“That the First Schedule, as amended,
stand part of the Bill."”

The motion was adopied.

The First Schcdule, as amended, was
added to the Bill.

The Second Schedule, clause 1, the
Lnacting Formulu, the Preamble
and the tile were added to the

Hill.
SHRI 5. MOHAN KUMARAMAN-
GALAM : 1 beg to move :

“That the Bill, g5 amended, be passed.™

MR. DLPUTY-SPEAKER
moved :

Motion

“That the Bill, as amended, be passed.”

SHRI JYOTIRMOY RBOSU : The
Mimster has done a ot of drum-beating on
his own Government. May [ ask him  how,
when default had taken place of provident
fund contnibulions to the tune of Rs. 15 crores
during the 25 years of his Government’s
golden rule, the government machinery was
functioning 7 What was done to  duetect and
prosceute those w. © musappropriated the poor
workers' contribution held in trust in the
provident fuand ?

As regards implementation of the Wage
Board award for coal mine workers, who does
not know that most of the employers in the
coal fields, the patron-saints of this Government
in power tuday, had been committing frauds,

SHRI DAMODAR PANDEY :
did his party do when it was
West Bengal ?

What
in  power in

SHRI JYOTIRMOY BOSU : The
employers had been inflating the wage bills of
workers and they not only deprived the
workers of their dues under the very nose of
this Government but also created black money
through evasion and used it for their nefarious
purposes. The Minister had gone to the
extent of saying in reference to me ‘the kettle
calling the pot black’, May I tell him what
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was the position of arrears of royalties due to
the West Bengal Government when my party
came into power in West Bengal 7 The first
thing we did was to get hold of those racketeers
and collect the arrears that they owed to the
state exchequer. What energetic action did
his Government take here or they in Bihar to
collect the arrears that were lying, crores of
rupees, with owners of the coal mines ?

The coal coking mine owners knew long ago
that nationalisation was coming. They decided
to make hay while the sun shone. They mis-
managed the coal mines, took the besl out of
them by way of profit. Nationalisation will
mean a lot of trouble for Government when
it takes these over. Everybody knmew it was
coming and there was a lobby working here in
Delhi for the last two years.

This is not an isolated case.
sugar decontrol also, Government did the
same thing, They had let others know ahout
it. The sugar mill owncrs made [antastic
profits when sugar was partially decontrolled.
I will cite one instance, Nine sugar mills in
Y months of a particular year made an
cxcess  profit of Rs. 12 crores  partial
decontrol.  When nationlisation of in.urance
came about, the private owners did not leak
out. So it was easier for Government to
tackle it. But in this case, since they knew
m advance, they got time to prepare them-
selves and did the worst thing they could do.
They removed moveable assets as far as
possible and took maximum advance
from the banks. The Custodian in a press
conference at Dhanbad on 20 OQctober had
said that most of the moveable items had been
removed by the erstwhile owners.

In regard to

SHRI . MOHAN KUMARAMANGA-
LAM : It was later contradicted as wrong,

SHRI JYOTIRMOY BOSY : *1 are~ got
yielding. Now, they also took to mean
manipulations in the matter of employees who
totalled over a lakh of people. They adopted
the scorched-earth policy. What is the
provison for punishment ? That shows the
class charazter of this Government, In the
case of thess misdeeds, they could only give a
punishment of imprisonment for six months,
or, a fineof Rs, 10,000, [ want to ask the
Government categorically......
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SHRI 5. MOHAN KUMARAMANGA-
LAM : My hon. friend is not following the
procedure of this House. I am sorry he did
not listen when 1 had answered the points.
(Interruption)

SHRI JYOTIRMOY BOSU: I want to
ask the hon. Minister in how many cases such
misdeeds have been detected and in how many
cases prosecutions have been launched so far.
Then, when are you going to nationalise the
other 400 collieries which are in a way inter-
locked with the coal venture. Coal, although
a basic raw material for industries including
steel, in the working of the collieries, the
workers are the most negleccted. They have
sacrificed the most, but they are living daily
under worst-living condition in disease and in
misery. Everybody knows about it. What
about their compensation ? In what the
Government are proposing to give, they might
use the word *“amount™ or *capital” or
whatever it is. It is also royalty, as very
rightly described by my friend on the other
side. Why is it that the Government must
think of paying compensation while they have
made the best out of it under their ownership
for the last 25, 30, 40 or 100 years ?

This nationalisation has given summary
powers to the Custodian. He cando away with
any employee or worker. This is a very wrong
thing. The wokers who worked under the
private ownership in the coal mines should be
fully absorbed in the mnationalised sector.
Contract labour which has a share has been
rejected by the custodian ; there also, we want
you to look into the matter.

Big businessmen, during decontrol in 1967,
under a very corrupt Minister, were allowed
to give lower grade coal as a substitute for
higher grade one at higher prices, It meant
adulteration also. It was given 1o the
Government-controlled industries, and in this
manner, 1,000 million tonnes of low grade coal
were allowed to be substituted for higher

fadacoale ¢

Sand stowing' is another scandal. The
big businessmen have been given not less than
Re. 1,78,59,983 on account of sand stowing
charges. This is nothing but a daylight
robbery. I say that according to the industrial
policy resolution, if you interpret it in its true
spirit, all the coalmines should be nationalised,
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You must see that the conditions of the
workers who have contributed most to the
development and growth of the coal mines are
improved,

ot YwreETe sl : SuTener  wEkew,
ag St 214 g1 MEF AT @\ wD
TS smaTar A AF 97 s § sawT F
FAGT FGT § ) 99 IF fgegear &7 AR
TR T 919 FT AT Far @ g AR
7g 991 %1 faorg @ #9ife awe & @9
FUA Jrr-frer FIEr W W aw W
FIAET @A) FT A 9 F DY H oafw
AIZ T9% g AT srtea v @ @
wfoy Ik fog 2z gt #1 aw § sk
I W gawr ang fear & Afew
FTAEEAT @ arT #r & 5 FEmw sger
@i} &1 U rag Afgeer frar st avfs
gt ot di Rt 9 @ R w_t oo
Mneats 9 @ S Wt a= frear and
I =gt ¥ woge it g g AR W fF
IAXT ATy gAT 7E |

@R A F g wgar wvgar § fF
aft weY S ¥ aeTAT e W wEE ofrew
Fiteg oY & arf wf ar urg W wygen
g} BT TEEIT T A gra F ¥
ot sfssem WY gar SER WiE, IAWT
sz ¢ 5 5o mifew o ofir s &
A |/ I THAC ATGATE wWT A A
g9 § & smeme wifendy faad aifes
fgrgeaT & uF a¥ g gefafa wem-
FE AU & T§ a°% 4% ¥ @F T
) & f5u 6 707 w97 &7 waf foar
mar a1 ? afg gt @ ST T W sEE
fFq @@ ¥ e fom ? wrog am
Mag g fF oy aE ST e A ST Y
@iz s Amard vf IwHndy AR FIger
TR A TF Wt gera F € 1 ? Wy
og arw ot g9 § fw o atzr wwadt ot 20
qTeRd F iR 4, IW wAT F 9 A
o) i, 9o, SrEe, Freaes wWEs, oy
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[ st T et ]
z%w, $1¢ Ty agh@ gar foar 7 & g
fr g7 aEl #t cEAmd FAET A
#EEy g5 AT A1 qIA ® AWA W
waife e dar ot & fe Fae-anfewl &
wag e fwm g

¥ g WY &= § fr fomr & mifest
¥ @® qraTe & R 7 A § 99 § aga
a® dgA T @n A dar fasrer @)
THo UHo TFo %Wuﬁﬁ F I
R T A BT AF WY Tga AN
fer @ mfes 5 & 6 fa@ & & v
%7 qure avat A sy g wfgy arfs
a3 fodt s AT ready Y qfd ar
QTHTT JHT T IJTH & qF |

s foy & Adt wdew # wEE
T f fe ot IFR s fran sl
TEHTAT AT AFSH] 9C T IT &Y FEFT
ag qar & | wE AT gEEdl & dw &
w71 fagre fage A § ol w0y = §,
378 WY w1 far Wifgd | & wEgE AwEgan
f fraax ag wifed @1 s fr wor
F1q@ET G ATfos FEET GO S 8T
W T, Y FH F A41, 4 99 T
g 39 F q61 § ¥ w1 ad
wifgd

wWE gem faerd st dxfagrdt
1 qare ft 7gd a® dwT @ W S
REITFAAE? Y aft S E N
o % @AY 9% Fo fRg gU ¥ qar 3w
ghreel & aamm e | § el W
T AE N MAIF TIIHY, AT §AEA ®
ferat AE TR A E I TEAT WATGA
€1 W Ol # ) A aww g
wm wff v wifge | dfeT gz aw
o §, S At wEAT qeedt ¥ s,
o agt R guw amfe fad @ g
qoceeTy A few o wifgd o men
T A wg N} fr g g ovit
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wwr & 1 wyer femr s wfed, ofew
WY @Y wTRNGar #1 41 39 § G2 N W,
quE ¥ GE A W qET SATW WO
®E W I W wWe TN 3T
gfaael #) dred & fod wifew] &t ToTer
@ Q@ § W@ Al A o g A W
W 35 @, IT NN ¥ ATINE @A A
FEE L

TF T ST AT g | g AT wgAar
ai ¥ g1 a1 f5 afar da @ oF gw
¥ oY g% & gad A w § 1 IR
&% ara Er 9Gq Uy SN e smrer
fawe a7 I TH GE ¥ 4TI ISTHIGH
Wige qaaT 9rgd &1 it A erewnTe W
@ fr s feedfeds usHifa®s JaT o
fagre & welt <@ 9% & oy wfon qrdf
Fmfres t 17 ¢, ag 9N & s @A
TRy g ST Wl ¥ agi el w8
T ATHY §, WY TR T AE R
T AL T8 gEwT IaF Ne-AE
IR & | Wt aF ¥ qEwrd @ ag wfow
g qEf ¥ dwx aw 0¥ § Xy
ferifede ok a=xam &Y &) &g §
7Y oA BT WTfed | ag Wy wifuw ww
WY W Qe d qrawr eqra fawrr
A {1 A A gl o R
e I RE 1 N @R
a1 § S aral 9% sarw Ay Fear s
arfex, sfeT ag & qgi 9 9 vy wfi|
& 9% ar9 = Qav wfgd

FeifeaT Fi oY weargede gt § wud
A FATH AAAT W § Y Fogl ¥ fawt
FE FLQ §, TN FT gfATAT &7 g
AR Fagu fr 3 2l wam
FiE 77 wWifF ag 7oy ¥ 8™ q@-
qTg *t weafent w4 | Q@ O By Wiy
FETAT AT WEY | HAT 4 W F A

T R g A AN A s wwdw
FEA
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wrA wE guEAT B e s foar
¥ s o1 o Bk gare @df @,
fer Y qrdz IAX A9 9 Y@ AT
gag » Nl A TH Y fawe fem
wry | gt & AAGT ST THAT WS TR
g fFag o Na B 19w %
7 AN I Y| T @rel aw afest 3
@AY T TR FFaT | 7T 48 ST I ToWH
#Y feafa 48 @ a 717 oy &1 & fam
Y Figer 9g fAw@ axq ¢ ag a Ao
foar st frered & fog a7 1t ok R
AT qEar | 3% fo¥ 3% qra w TE
ot | gafey 37 wagT A g fE w9
Ig FIW a7 TG FCO ABA g1 IWA
FEIT FITST GHET F T2 g9 FRX q@T
F& A9 7Y & fRar i g@AT 9qWT TN
W& dA1 i arfes frgeam ot g
¥} o @it g€ & ag g0 &) ¥%, sra) wal
o1 wifa¥z ®r wogd &1 MR gEQ it
FT TH 10T TL1 AT | O TG §&F ¢
faar s

& WAl ¥ wig # g% faw w1 @ndA
F@r gl

SHRI D. N. TIWARY (Gopalganj): 1
was amused to hear the criticism of Shri
Jyotirmoy Bosu. When they were in power
in Bengal, they did little to realise the
royalties from thesc mine-owners, What they
did was to get subscriptions for their party
fund and left them off.

We welcome this Bill, bnt it has come
very late, and many of the mines have been
spoiled by the owners. But it is better later
than ever.

I support the contention of Shri Ramavatar
Shastri, 4, strist check should be made to find
<8t The things that have been taken away by
the colliery owners, and suitable deductions
should be made in their compensation. Other-
wise, we shall suffer a loss, and our whole
scheme will be frustrated.

We, Biharis, have had a very bad experience

in the pASTOFPUDIR *s6c1oy “wadEMAKIngs 1o
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Bihar. We have found that Committees of
Appointment are formed in such a way that
others get preference over the children of all
soil. So the Minister should be careful in
forming Committees so that the real interests
of the children of the sotl may not suffer, I
do not say you should put only Biharis there,
When they are not competent, you may not
appoint them, but when everything is equal,
you must give preference to the children of
the soil. 1In lower grades, nobody should be
brought from outside, as you will find suitable
hands in abundance in Bihar itself. Why not
absorb them and mitigate the unemployment
in Bihar, where it is wvery serious, Statistics
will show that unemployment has increased
by leaps and bounds in Bihar and is worse
than the rest of India. So, I request him to
take care of these things.

In a few days this Bill will be put on the
statute-book, but it should be applied in such
a way that the mines prosper and the mine-
owners do not cheat us again,

SHRI S. MOHAN KUMARAMANGA-
LAM : 1 was under the impression that
Shri Jyotirmoy Bosu had raised certain
questions in all seriousness and wanted a reply,
but since he has not remained here to hear my
reply, I presume he merely raised these for
rhetorical effect, and I shall leave it at that,

I entirely symyathise with the indignation
of Shri Ramvatar Shastri at what has been
happening in the coking coal mines over these
years. I know that he reflects to a very large
extent the feelings of the workers, as my
fiiends on this side like Shri Damodar Pandey,
who spoke earlier. I assure him that they
will be kept in mind when I deal with the
problems as they come up from day to day.

As for the question raised by my hon.
friend Shri Tiwary just now regarding the
sons of the soil being employed, I want to
assure him one thing.

No injustice will be done to Biharis at all,
But he must also appreciate, as I think he
does, that the technological requirements of
the organisation must be kept in front, not as
an excuse to deprive the people of Bihar, of
employment, but really, genuinely, for that
purpose,

So far as lower grades are concerned, I
THEE we SHOWIdDe Clear. Not very miuch
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additional employment is going to be there
now because we have taken over running
mines. It is only when we expand the mines,
after a year or two, that additional employ-
ment will be available. But today, we have taken
over a whole vast organisation with a lakh of
workers who are already working there, I am
sure you do not want them to be turned out.
So far as additional employment in the lower
grades is concerned, in all the public sector
undertakings the broad policy that is being
followed is that local people should get
preferenee, Even it Bokaro that is being
followed and it is not a Bihari who isin
charge of Bokaro, but a non-Bihari and I
think he has done justice to the Biharis,
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I do not think any other new matters have
been raised in this debate which need a reply.
I commend the Bill, as amended, to the
House.

MR. DEPUTY-SPEAKER : The ques-
tion is ;

“That the Bill, as amended, be passed.”
The motion was adopted.

13.33 hrs.

The Lok Sabha then adjourned till
Ten of the Clock on Tuesday, December,
14, 1971] Agrahayana 23, 1893 (Saka).
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